51 Written Answers
Statement-II

Steps taken by the Government to
check crimes against women

1. The Dowry Prohibition Act,
1961 was amended in 1984 and 1986
to make provisions more stringent
and effective.

2. The Indian Penal Code, the
Criminal Procedure Code, 1973 and
the Indian Evidence Act, 1872 have
been amended by the Cirminal Law
(Second Amendment) Aet, 1983 to
deal effectively with cases of cruelty
to married women.

3. Standinginstructions have been
issued for investigations of dowry
death cases by the officer not below
the rank of Deputy Superintendent of
Police. The post-mortem is to be
done by a team of two doctors and
disposal of the dead body is not to
be allowsd without post-mortem.

4. Instructions havz been issued
to the State Governments from time
to time to take effective action for
prevention and detection of crimes
against women.

5. The Department of Women &
Child Development have also taken
measures for removal of flaws in
the existing legislation pertaining to
women. A National Commission
has been set up and assistance iS
being given to organisations involved
in the uplift of women.

Orchid Society of Arunachal Pradesh

3497. SHRI NYODEK
YONGGAM : Wiil the MINISTER
OF ENVIRONMENT AND
FORESTS be pleased to state

(a) whether the Orchid Soeciety
of Arunachal Pradesh has identified
vast numbers of orchids which are
not found in other parts of India ;
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(b) if so, the details thereof ; and

(c) whether the Society has
zarned popularity in orchid garden-
ing and preservation of ecological
balance among the orchid lovers ?

THE MiNISTER OF STATE
IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
RANGARAJAN KUMARA-
MANGALAM) : (a) Information
regarding the number of species
identified by the Orchid Society of
Arunachal Pradesh is not available.
However according to the Botanical
Survey of India wnich is the nodal
agency for surveys on the flora of
India about 410 orchid specics have
been found so far in Arunaclal
Pradesh out of which less than 25
species arz endemic to the State.

(b) and (c) Do not arise.

Impact of environment policy on
development aid flow

3498. SHRI DHULESHWAR:
MEENA : Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether Government atten-
tion has been drawn to the news
item captioned ““Lack of environment
policy block development aid flow™
appearing in tbe ‘Economic Times’
New Deihi da‘ed the 24th February,
1992 ;

(b) if so, what arc the salient
features of the reccommendations/
observations of the core group in
the Agriculture Ministry on th. lack
of comprehensive policy or legisla-
tion on environment, which s
likely to block the flow of devalop-
mental assistance from major donor
countries ; and

(c)what is Government’s reaction
thereto?



